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[ ~ NOTIFICATIONS BY HEADS OF DEPARTMENTS, Etc.,
" JUDICIALNOTIFICATIONS

- HIGH COURT OF JUDICATURE AT HYDERABAD FOR THE STATE OF TELAN GANA
- ANDTHE STATE OFANDHRA PRADESH '

INSERTION OF ANEW CHAPTER XXI IN CiviL RULES OF. PRACTICE AND CIRCUU\R ORDERS

1980
Notification No.3ISQIQO1 _
RULES ‘

Roc.No. 101318012005 Under the provision of Sec 122 of Cdde of Civil
Procedure, 1908 and upon obtaining approval of the Governor of the State of
Telangana by G.O.Ms.No.57, Law (LA, LA&J-Home-Courts.B) Department, dated
14/12/2015 the Case Flow Management in Subordinate Courts Ruies, 2012 shall

be inserted after Chapter -XX as Chapter-XXI in Civil Rules of Practice and'
Circular Orders 1980. -

In exermse of the rule maklng power under part X of the Code of Crv:l
Procedure 1908 (5 of 1808) and Sections 89, 122 and 126 of the Code of Civil

Procedure, 1908, th High Court of Judicature at Hyderabad for the State of -

Telangana and the State of Andhra Pradesh frames the following Rules.
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e . Chapter XX SN
ERSR ¥ Tutle,, appllcatlon and coni]ﬁ’éncem”nt. (1) T hese Rules shall be

called the Case Flow Ma“ ement in Subordmate Courts Rules,

2012 R "Tff‘,---f:“ ST T h
e ,}-;.(2) These rules shall apply to the surts and other Clvul Proceedmgs .
. . - mstltuted or pendmg before the CMl Courts or Trlbunals subOrdmate :

_ 1€ ! i the'
- c concerned Court or. the Chaarman “of the Trlbunal as the case rnay

) “Court" shall rnean the CMI C0urts establlshed under the A P CMl
Courts Act or the Tnbunals constltuted under the . ‘different
enactments whlch are subordlnate o the High Court of Judicature at
o Hyderabad for the State of Te!angana and the State of Andhra Pradesh. .~ . |
K 3 Categor:sat:on of su:t_-'. and other proceedmgs. - (1) The Presidmg
e Ofﬁcer of the Court shall ‘categonse the susts and proceedmgs in hlS
- Court mto Track-I Track:II Track—I nd Track-IV ln the followmg

" manner. |+ S : : | -
(a) Track-I: Cases pertalmng to (1) Maintenance, (2) Child Custody,»‘.
_ o (3). Appointment of guardxan and wards, (4) Vasmng rtghts (5)(-. '%
~ Letters of Admmastration, {6) Successmn Certrﬂcate, (7) Recovery of o

- Rent, (8) Permanent anunctlon _ :

'(tr) Track-II: Cases pertammg to (1) Executlon, (2) DIVOI’CE,
(3) EVICtIOﬂ L R A . o : )

(c) ‘l"rack-III Cases per‘tammg to (1) Partltlon, (2) Declaratjon
(3) speclﬁt performance, (4) Possessnon, (5) Mandatory InJunctlon
(6) Appeals, (7) Damages, (8) Easements, (9) Trade Marks o
- Copy nghts Patents (10) Intellectual Property Rights.
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(d) Track-IV Such other matters as are not mcluded m Track I to III

(2) The Pres;dung Off‘ icer shail endeavour to daspose of the cases |n

Rt

Track I wrthm 9 months the cases in Track II wnthrn i2 months and
the cases ln Track III and IV wnthmﬂ 24‘ mOnths frorn the date of
appearance or deemed appearance of defendant respondent, |n the
'proceedmgs | L : _ : s
(3) ‘Ihe Pres:dmg OfF cer at the request of the partles and for vahd )
reason may dlspose of the case earlier than the time stipulated above "‘?“f;
|rrespectwe of the Track norms prescnbed R o o |
Summons. (1) The Summons/Notlces 1ssued n"‘su:t or proceedmg .
shall

statement/objectlon from the date of .serwce

mducate the maxrmum penod of 30 days, for‘f' Img written._""

=

- i Y A e g LA h s : {4‘ 4 h = ;
C PC ~and -,the Court shall stnctiy a‘dhere to the steps mdlcated in 5
' .that provnslon.‘ --;_;w;"

TI be §erved' on *the authorrsed

agentsistandmg counset |f any, re%gegigtmg the sard Inst:tutlont
(c) The - summons or notsce served on: the Government Pleader or .

*“Or controI!ed by the Govérnment sh

authonsed agents/standung counsei |f any, as stated m the precedmg

:"‘ R

provnsrons fshall be deemed to be__a vahd rvice and ho separate

notrce to the" State Or Unron Government or publtc sewant or statuterv
bodles or Corporatxons of the Government shall be necessary TN

(4)(a) The process for: serv:ce whenever dlrected shall’ be paid. within
seven days from' the date of order 3 In default the case shall be
posted in List- I for dlsmlssal for non prosecutlon .
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(b) If the process is paid in time, the case shall be posted not later =l

than 21 days from the date of issuance of summons or notice, for
appearance, in case the service is to be effected within the same
district, in which the Court functions, and 30 days, for others.

(c) Proof of service of notice ié.sued to the plai'ntif_f/peti’tioner under
Order V Rule 9(A) shall be filed before the Court with necessary
acknowiedgement of service, and affidavit.

(5) (a) The envelope of the Summons/Notace sent by Registered Post or

Courier shall bear' written or printed instructions to the server to

deliver summons or notice to the party and in his absence, to any |

adult member of the family. The acknowledgement of service shail be
submitted to the Court. '

{(b) If notice/sumrﬁons issued to defendant/respondent are returned
with endorsements, indicating refusal or non-availability of the’

addressee, the. Court shall order issuance of summons or notices
through Court, or direct substituted service.
(c) If the service of summons/notice through couner is refused, and

an affidavit, to that effect, sworn to by the serving agent of the .
‘courier is filed, the Court may set the defendant or the respondent ex-

‘parte.

(6) The party lodging caveat under Section 148A, shall furnish in the

petition, the registered address for service of summons or notice and

the name and address of the Advocate on whom the copy of the
' summons/notlce is to be served.

Calting of cases.- (1) The stages of the suit or proceedmgs in a

Court shall be as follows:-

(a) Steps for servac:e of summons/Notice.
(b) Appearance of the pames
(<) ang of ertten Statement or cross-ob;ectaons
(d) Hearing of Interlocutory Application. _
(e) Reference to “Arbitration, mediation and Lok Adalaths.
(f) Framing of issueé (for suits).
(g) Recording of Evidence.
(h) Arguments.
(i) Judgment. )

|
1
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(2)The Presudlng QOfficer shall cause preparation of two cause-lists of the
cases for the call work, every day. '

(3)The cases at the stages, of hearing Interlocutory Apphcatlons makmg_
- of reference to arbitration or mediation or Lok Adalath, recordung of
evidence argumente and judgment shall be Iisted in cause list No.1.
(4) The cases at the stage of steps for serwce of summons/notlce
. appearance, fiing of written statement or cross-objections or
rejoinder shall be listed in cause list No.II. '
(5')'Th,e case at the stage of appearance and other similar steps may be

posted" in List-I for necessary orders for expeditious service of
- summons/notice, if a report in this behalf is made by the party or his
Advocate. ‘ - |
{6) (1) The cases listed in cause list No.I shall be calted in Open Court by
the Presiding Officer. _

(2) The Ministerial Officer shall attend to the cas_eé listed in cause list
No.II. ' -

{(3) The record -of the cases posted in List No.II shall be made available
to the Advocates or Party for doing the needful, during the working
hours of the court. | | o |

(4) Filing of vakalath, written statement or objettion or. rejoinder and

taking of the related Ste'ps shall be before the Ministerial Officer.

(5) The Ministerial Officer may extend time for filing written statement
for a '-maximum period of 90 days from the date of service of

' summons. Thereafter, the case shall be posted in List-I for necessary
judicial orders |

(6) Whenever the Advocate/Party fails to take steps or do the needful in
the case posted in List-II and does not seek extension of time or

whenever such extension is refused, the case shall be posted in List-T
* for necessary Juduc:al orders.

'-(7) (1) The cases to be posted in List No.I. for cross-examination and
arguments shall be normally,' be 10 and 4 respectively, and shall on
the basis of month-wise and year wise seniority. ‘ '
(2) List of cases, to be taken up for evidence and arguments shall be
displayed 30 days in advance on the Notice Board of the Court. |
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a \Acfalath. (1 ) After wntten st_a_temé%i't or counter ls%ﬁ' ed,

(2) Where a matter is referred to fo |
'ha l"be dealt wrth ln X .ccordance,';-"‘-?“
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(3) The Court the Advocates, and the part:es shall ensure that the

cases are proceeded wrth as per schedule. |

.k__\ }
PR

'Procedure regardmg Interlocutory appllcatlon and nnter n

' order:- (1) In a suut or proceedlng, an apphcatlon ﬁled ir

r

interlocutory orders shall be posted for heanng :n the _!SL-I

. immediately on the appearance of the defendant/respondent whether_
" or not an ex-parte interim order is passed therem

(2) The ex-parl:e mterlm order granted shall not be cornmunlcated to

the other side, nor a certrﬁed c%py of the order shall be assued untif
~the party complies wuth the pl’OVlSIODS of rule 3 of Order X)(XIX
f (3) The Interlocutory Appllcatlon shall be dlsposed o’“ w;than 30 days. o

A ":«“’M

from the date of. appearance’ of t! ther. sade

-‘.-'S-

Reference of cases to rnedia

23l t"f i =

Wﬁﬁwlefm ;a b
|

rbltratlon or concnhatlon or Lok
Adaiath or. for judlcrat settlel'nent :
with the provisions of the Arbltra

and Concnliatlon Act 1996 and

‘the Legal Services Authonty Act .1987_,‘.as the case may be. .
- (3) When a matter is referred for

LA

ity of* a_Settleme'nt“bétwéen thef" ”

;IathI‘l and the medlator submlts .

-(4) Subsequent Interlocutory Appl at"" ns in asee ..,-;Ltst -"o'I _may be'?"" |

tlon,% conciliat on and Lok- |

the -terms of settlement entered into be een 'the partles,"”'

in writing in accordance wath the . Andhra Pradesh C v1| Procedure ,‘;J

(Mediation) Rulés, 2005, the Court shall render Judgment in terms of
‘the settlement provrded that the terms of settlement shall not be

opposed to law




" (4) If the matter is not setﬂed dwrough concmabon or med:atlon or by

% Jmaw 2. 2016] _ L ‘. | RULES SUPPLEMENT .
£ the LOk Adalath or JUd'dal SEtﬂQment and it 1s referred back to Court

‘the Court shaII proceed to dlspose of ‘the same on merits,

| '_jm accordance WIth 1aw, . o | |
; '10'.1"5:; Recordmg of Ev:dence (1) Recordmg of cross-exammatzon of
o Wltness shall be bv"'!.me Court and permrssuon to record the same
s through Commlssnone:r A may be granted on bemg sabsﬁed with the
'reasons fumlshed by the party
'(2) The Court shalI ﬁx the bme !imut for completing the record:ng of
. ‘ewde e by the Commrssnoner, wherever appomted
' *(3) The Court may hand over- such copies of the file, as may be
o necessary to the ‘-Commlssmner__ for recordlng of ev|dence, and under
E _no drcumstang_es, the ongl;_:aﬁi fle shall be handed over to the
- Commrssnonert S e r
@ In; case any obJecbon is raised by a party . before the
| Commsssroner, as regards markmg of documents m the evidence, the
Comm:ssuoner shalt piace the same before the Court, for decrsnon on
theobjecbon A |
(11) The cases in whrch record:ng of evudence is completed shall be.
posted for arguments on a date not later than 15 days. from the date
“of completlon of the evrdence It shall be open for the partles or thelr
counsel to dellver wntten arguments ‘
(12) On conclusron of the arguments he. Court shall reserve the matter

‘‘‘‘‘ 7 _‘4, h{

for Judgment and the Judgment shall be pronounced ona day not

!ater than two months from the date‘on whtch at is reserved
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